[ 8 December, 2023 ]

2 g1 R 91ed : Jeiey, | URKg &Ral g o g9 Yae, 1995 UIRa fhar Sy
..(TAYH).... WIS, H &A1 AI8AT | ... (AHH)....

MR. CHAIRMAN: Harnathji, you have to introduce the Bill. You sought leave of this
House to introduce the Bill.

#t gx=1 Rig I1ea: A 99 Sft, § Faa |1 e o 99 gae, 1995
3IATh e &, SHITTD &, IATIBING B ...(GEH). ..

st gumafa: Hﬁ, el Harnathji, you sought leave to introduce the Bill. Are you
introducing the Bill? ... (Interruptions)...

1 g1t g a1ed : 31 H 31U A1egH | R Fe T U Sl HIGAT H HUR ISR A
ERT UK eI & FHT & 41T 63l §U, U= A 94 ... ...(TIHH)...

MR. CHAIRMAN: Hon. Member, are you introducing the Bill? ... (Interruptions)...
it gl R T a : Swifed A 39 A9 &l QR fud ol gl ... (Faem). .

MR. CHAIRMAN: Are you introducing the Bill? ...(Interruptions)... Are you
introducing the Bill? ...(Interruptions)...

it g1l R AT a: wEIey, H ofue 39 [de1 &l o e fod ...
MR. CHAIRMAN: Are you introducing the Bill ?
it ger g a1ea: wEIey, H A9ye &1 qR=fid wrar gl
The Constitution (Amendment) Bill, 2023 (amendment of article 348)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2023 (Amendment of Article
348); Shri Harnath Singh Yadav to move for leave to introduce the Bill.

7t EXTTeI R A1ed (STR UReN): WE1e Y, H URd Rl § o IR & |iae &1 3R
HNG B o TolY [AGTD DI YR AT B DI AT ST SA1g|

The question was put and the motion was adopted.
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[RAJYA SABHA]

it g1l R a1 a: HBiey, H fA9¥e &l QR ol

MR. CHAIRMAN: The Representation of the People (Amendment) Bill, 2022; Shri
Iranna Kadadi; not present. The Constitution (Amendment) Bill, 2022 (insertion of
new article 21B); Shri Iranna Kadadi; not present. The Right of Children to Free,
Compulsory and Quality Education (Amendment) Bill, 2023; Shri Iranna Kadadi; not
present. The Prevention and Eradication of Human Sacrifice and Other Superstitious
Practices Bill, 2022; Shri Binoy Viswam; not present. The Indian Penal Code
(Amendment) Bill, 2022 (amendment of section 375); Shri Binoy Viswam; not
present. The Constitution (Amendment) Bill, 2023 (amendment of articles 58, 66 72,
etc.; Shri Binoy Viswam; not present.

The Constitution (Amendment) Bill, 2022 (amendment of the Eighth Schedule)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2022 (amendment of the
Eighth Schedule); Shri Rajeev Shukla to move for leave to introduce the Bill.

SHRI RAJEEV SHUKLA (Chhattisgarh): Sir, | move for leave to introduce a Bill
further to amend the Constitution of India.

The question was put and the motion was adopted.

MR. CHAIRMAN: Sir, | take note of ‘not gestures’. Unlike our friend, my hearing
capacity is sound. It was ‘Ayes’. Yes, Shri Rajeev Shukla.

SHRI RAJEEV SHUKLA: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2022 (amendment of article 16)

MR. CHAIRMAN: The Constitution (Amendment) Bill, 2022 (amendment of article
16). Shri P. Wilson.

SHRI P. WILSON (Tamil Nadu): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the motion was adopted.



